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1/4.10.96 . Heardftt;ze learned écﬁnéei for the applicants.
Yol ‘“@‘\";‘4“"3‘ Admit. Issue notice to. the'feSponder_zts to £ile W.S.
é@,ﬂ,w\" ¥ .| within 4 weeks and rejoinder, if any, witﬁin 2 weeks
~ S, .D';»\?w_@mk ‘thereafter, “List beforef the Regiétrar for;c.ci_:mpleti'o-n
ek e MIPMETN) of pleadings ¢ém 4u12.96. 1 \N\@

('K.m/. ( V.N, Mehrotra )

Q_s/xs o ' Merber (A) - 'Vice-Chairman

,2/16.12,1996, The 1 earned counsel for the Spplicant Mr,

o vaﬁbu&m\" M. P, Dixit iS present. Notices have issued to the
PRI : ] 1
: *,‘\G‘,\L‘:\?’»W, . respondents. W/s hds not been filed. Put wp on

“fv. v o ‘J-g..
3 aly LAY 2L
9 9h B0, 2 17.1,1997 for fi ling W/s.

ib\xgwb:\t . - e

M w ' “‘

VPN W (ko (M.L, Paswan )

& Se \M *";‘: Registrar I/c
“anie




L
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3/17 .1.1997 The learned counsel for the @ plicalt'
¢ Shri M.P.Dixit is present. On perussl of the -
v& ﬁi" record it appeurs thdt the notices werj’ issyed
H\,,\%W M\w R @m to @11 the respondents on 23.10,199. But the
~ . G) N
mw\:} é} ?,no\’ 7 notices iSSued to the respondents no.7,) 10, 12,
st LN 13, 16, 19, 22, 23, 24, 25, 26 and 27 heve %
‘ o\ , R P v
U returned back without/remérks/report. The offige
o¥ . o Covpi-e
‘ﬁ/_*‘ . .. . . is directed to put up on.28,2,1997 with service report.
‘ | ( mﬁ )
MPS. : Dy.Registrdr I/c
4/28.2.1997 | The learned counsel for the applicant Shri A
M.P,Dixit is present. None for the respondents, o
. : %
On perusal of record it appears that the notices )
+ were issued to.the respondents on 23,10. 1996,
_A legal prv:sunption of service of notice has already
been drawn agamst the respondents under order 5 Rule }:9 (A)
“of CPC, Put up on 8,4,1597 for fiblng W/s ?,%P’
_, ( S.P.S’inha/) s
" MPS, B \ Dy.Registrar I/c
5/1‘(’).”04.97 3 Shri tef.ixit, counsel for the applilcant, B
S No /s has yet been filed, PU up op 30.05.1997
l\“? for filing W/s, - o = > \
| (¥, >+8inta)
sy S : _ : Registrar I/c
\ s K . " . .‘ ) . '




. 0. A, - 457 of 1996
o
0.5.1997!] None for the parties. No W/s has yet been ,
filed. Put wp on 11,7.1997 for filing v/s, \P
{3‘ ST 7
| ~
| I ( S.P.Sinha )
MPS, | Dy.Registrer I -
reooo ;I( ‘
7/11.7. 1997 Nore for the parties. No W/s has yet been
| fileg though sufficient time was given therefor_e.
e
. In the cxrcumStch€ ', let 1t be llsted before t he
B "Hon'ble Bench for dir ectien on 4. 8. 199
R ,x»“;’: N .
| ( S.P.Sinha )
MPS, Dy.Registrar I/
8/04,08,97 W/s not filed so far, Four weeks further time
‘ is allcwed for the sanme, Rejoinder may be filed within
E two weeks thereafter,
I List on 24,09.1997 fory du:ect:.o%
g (V .N.Méhroti;a-)' i
SKI I ; Vice-Chairman
lf i
-2--7 Smce Bench is not avnlanle, list en
il
24,997 27, 11 97 for du‘act;m.
") Lk
i
(v. xm .
| Beputy Regist !
puty gistrar /m_’%
10./ 270110970 List it on 9.2.98 Far diractiono Q \‘
/cBs/ (S. Dra?;,upta) (V.N. Mahfotra)
Member (A) ‘Vice~-chairman
114£09,02,98 Shri J.n.kandey, the learned SSC for the respon
' dents prays for and allowe@ four weeks time to file
| reply. Rejoinder, if any, may be filed within two wee
1

List on 20,04,1998 forai_i-ection.

\/\\\k"’f

(R.Rangarajan) , (V.N.Mehrotra)
SKJ - Member(A) . Vice-~Chairman

thereafter. ' - (‘ ’
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Shti &.N.FPandey... Counsel for the respondents,

Four weeks' time is allowed for filing written
‘statement. List on 21.7,98 for hearing.

. V.O
i T . &(@%;’_7

i .
¥ Co o I/—-\\ l N
X (G.Nk;rasimhan) (L‘R K.Prasad) .
i Member (A) | Member @)
} o | a
L . _ S
13/21.7.98 1ist for hearing before a Single Member Bench
f on 28.9.1998. , Q) el
( L.R.K, Prasad ) - ( V.N.Mehrotra )
SKS. . - - Member (A) ~ Vice~Chairman
f1£;/ 28»9.98. Shri M.P. Dixit, the counsel for the applicant -
None for the raespondents. T

The learned counsel for the applicant stataes tﬁét

A

as the learned respondants' counsal is not prasant, the matte
.-may be adjourned. The case is ad30urned to 12. 10;98 for
haarlng as prayed For. , . , 1-
| | o '0@01, -
ifees/ o | (LAKSHMAN 3HA)
- o MEMBER (3J)




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

\1Apphcant(s)

Advocate fot Applncant (s)
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...Respondent (s) e

o ¢es swn ews

'..,Advocate tor Respondent (S) ws e see veo wer o

e ews eEm  eoe s eev eee

Note of Resistry -

Otrders of the Tribunal

15./

/C8S

' DA - 4577967
12.10.98. Shri M., Dixit, the counsel for the applicant. '

. None for.the respondants.

W/S has not been filed , though sufficient time
, has already been allowed to the respondents. As  a matter
of indulgence, last opportunity is glven for flllng Ww/s,
failing which themattsr may be placed for ex-parte hearing.
List i; on 23.11.98-23: Let a copy of this order be
served on the learned counsel for the respondents.
e
(LAKSHMAN JHA)
MEMBER (3)

Wf Shri M.P. Dixit, the counsel for the applicant

23.11.98.,

- |
W/S not filed so far. The learned counsel for ths

applicant states that except applicant No. 5, all are

engaged at pressnt. The learned standing counsel appearé

P

and assures to file W/S by the next date. Accordingly, ‘
list it on 11.1.99 for filing W/S. Rejoinder, if any,
may be filed within one wsek thereafter. As requested,
let a copy of t&is order be supplied to the learned counse.

for the applicant. :
( L
o<
(LAKSHMAN JHA)
MEMBER (3) -




»

9/11.1.99 ri M.P.Dixit,\Counsel for the applﬁviijpresent‘

None\ for the respongents.

It appegrs that WS has ot been filed on g%galf
\; of respcRdents. It was pointed out by Shri ‘3kit,
at on 12,10,98 HdQ'ble
eased‘to pass order that by way oﬁ>

Counsel f&r the applicant
bench was
{gst opportuRity time was beind\ given for fili

WSy, failing whixh the matter may placed for

ex-party hearin
23,11\98 , howeve
. N :

as not been

On the subsequent adjourned dated
WS was not filed\and even upti\l

iled. The case rexord ought

.the Hon'ble bdauch on 25.1.99 for direction.

. ' . (A.K.Verma)
AKT _ . Registrar

e S T A S T ST
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12/25.1,1999.

MES, .

| record ought to have been listed before the Hon'ble ber

'and not before me. However, the record be listed before

N 5 2l L : \;l.u\, S

OA 457/96

Shr1 M P. Dlxit Counael . for the appllcant present,
None for the respondents.

It appears .thag’WS;’hé.s not been filed on behalf
of respondents. It was pointed out by Shri Dixit, Counsel

for the applicant that on 12,10.98 Hon'ble bench was

oleased to pass order that by way of last opportunity

time was being glven for flllng WS, falllng which the
matter mey be placed for’ ex-party hearing. On the subse-~

quent’ adjourned date 23, 11.98 lﬁowever, WS was not flled

_and even uptlll now ws has not been filed., The case

the Hon'ble bench on 25@1.99'for direction,

(A.K.Verma)
Registrar

e . . R EE I

ARJ
. Shri- M -P,pixit,” counsel foxt he applicant,
~8hri V.M, K; sinha,  SSC for the respondents,
. we o The 8r,S5.,C,"states that comments hae
..already been received and:the W/s will be filed
by the next week. ‘List it for direction on 8,3,1999.

w A -

( Laksg%én Jha )
Member (J) .



13/12.5.1999

MBS,

14/13.7.99

AKJ

\

A3 Ve

Shri M.P.Dixit, counsel for the applicant.

This case was admitted as far baek as
"in October, 1996, In spite of sufficient time

'glven, the responderrts have not bothered to
H \ -

file W/s, In that view of the matter, let it
" be listed for hearing on 13,7,19299, In the meanwhile,

‘the fespohde‘ni':‘s’ are pérmitted to file their W/s,- |

« o N e

~ ( Lakshman Jha ) _ ( L.R K Prasad )
Member (J) EETE Menber {(A)

'Sh M.P. Dixit, Counsel for the applicant,
thx&x& Sh, V JK Sinha, S$SC, for the respondents.
WS has not been filed. SSC says that we shall

file' the’ I/\S ooelt'lvely by the next date, In this
view of th¢= matter list 1t for hearlng on 27.8. 99 e

" 'In the meanwhile , SscC may file WS , failing which 1t

(I AMINGLIANA) JHA)
MEMBE= (A) 1EIIBER (J)

'15/27,08,99  Shri M.P.Dixit, counsel for the applicant,

.

. The learned cpunsel for the applicant
submits on instruction from the applicant that he wants
to withdraw the case so as to negotiate the matter out-

side the CQourt with the respondents,

In the circumstance, this O.A, is dismissed

as,withdrawn, ’C\M v

(L'e Hning Mana) (S.Narayan)
Member (a) . Vice-Chairman



